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ACT No. VIIT or 1899,

Passep BY THE GOVERNOR GENERAL OF INDIA IN Couxo1L.

(Received. the assent of the Governor General. on. the 1765 Fobe
- ruary, 1899.)

An Act to consolidate and amend the law
relating to the importation, possession
and transport of petroleum and other
substances. ' : S

WHEREAS it is expedient to consolidate and
- "V amend the law relating to the importation, pos-
" session and transport of petroleum and other sub«

_stances ; Tt is hereby enacted as follows :— . o

, Preliminary. _ -
1. (f) This Act may be called the Indian Petro-.
leum Act, 1899; and o o
(9) Tt shall come info force at once. S
~(8) Bections 1 to 3, section 25, and all the provis -
sions of this Act in so far as they relate to dangerous

petroleumn and the importation of petroleum, extend i

to the whole .of British India.. The rest of this: Act.
extends only to such local areas as the Local Govern-
ment may, by notification in the local official Gazette,

- direct. _

2, In this Act, unless there is anything repug-
nant in the subject or context,— o
(o) « petroleum includes also— R

(i) the liquids commonly known by the

' names of rock oil, Rangoon oil, Burma

oil, paraffin- oil, mineral oil, kerosine,

petroline, gasoline, benzoline, benzine -

and benzol ; o o
o “(id) any
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(P:’elimiﬁhﬁy.eSebZion".3...)'_ _
(#) any inflammable Jiquid which i made

-+~ from petroleum, coal, schist, shale, peat
- or any other- bituminous substance, or

from any product of petroleum ; and

(7)) any liquid, or viscous mixture having in

its ‘composition any of the liguids -

————— aforesaid’; ,
.. (but it does: not include any oil ordinarily used for

lubricatinig! purposes and having its flashing- point
\\at, or above two hundred degrees of Fahrenheit’s
‘\thermom_eter 3o )

4

L_——;"'(‘b’)'““ﬂ@an;gérous petroleum ” means petroleum

having its flashing point below seventy-six

degrees of Fahrenhait’s thermometer ;™ .
= Provided that, when all or any of the petroleum on

board a ship, orin the Possession of g dealer, is de-

clared by the mastey of the ship or the consignee of
the cargo, or by the ‘dealer; as the case may be, to he
of one wniform quality, the petroleum shall not be
deemed to be dangerous, if the samples selected from
- the petroleum havye their flashing points, on an
average, at or above seven ty-three d‘eg'rees of Fahren.
hei-b’s'thermomqter, and if 1o one 6f these samples
has its flashing point below seventy degrees of that

~(e) to “import ** means to bring into- British

_ India by sea or land : _
“(d) to « transport * means to remove within
~ British India from one place to another :
(€) “ prescribed ** _means prescribed by rules
. made under this Act: and o
(f) “ship” includes anything made for the
'~ conveyance'by water of human beings or
.. property, - T T
8. The “flashing point” of petroleum means
the Towest temperature at which the petroleum yields
& vapour which will furnish g momentary flash or flame
B . ' ' when
H

Matters sup-
plemental to
definitions, -
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- when tested in~-accefda~nceffwith~ the directions in the
- first: schedule ‘with ‘an apparatus which has been

stamped and certified as provided by this Act within a

period of five years 1mmed1ate]y preeedmg the date on
. whieh the apparatus is used for the -testing, and.after
~ the corrections (if any) which the certificate declares

are to be applied to the results of the testing, have
been made,

(2) Notwithstanding anythmg in the definitions

‘of “import” and * transport , the Local Govern-

ment, with the previous sanction of the Governor

G‘renel al in Council, may, by notification in the local
oﬂiclal Gazette, declale—— ,

(a) that petroleanm imported into the Provmce
: from any part of British India, by sea.or
across intervening territory not being
part of British India, shall, for all or any
of the purposes of this Act be deemed to
be transported ; and

() that petroleum transported into the Provmce
from any place in British India shall, for

all or any of those purposes, be deemed
to be 1mported

f Vand thereupon the provisions of this Act and of the
‘rules made under this Act, with respect to transport

- and import, respectively, shall apply to pptroleum S0
-imported or.transported.

4; (1) 'The Governor General-in Council may, by

notification in the Gazette of India, alter-or add to
the fiest schedule by laying down new or varied tests

and directions for preparing and using them; and,

after the issue of any such notlﬁcatlon as aforesmd

“tlie referonce in section 3, sub-section (1), .to the first

schedule shall be construed as referrmo‘ to the said
schedule as so altered or added to for the time- bemg

(2) The Governor General in’ Council mayy in like

- manner, lay down. special tests :and issue spemal

instructions in. respect of the testing .of any substance

. other thau petroleum to which the whole or any

- portion

Genile X
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! portion of this Act may:be-applied- in exercise of the
| Power conferreq by-section 22, ‘and foy Which “the
j ests. in .the first scheduile ai'e.u_nsultable.‘ MR
I o 8) The provisions of section 23 of iy Geneyal
. X of18g7. usés Act,'~‘1897;'sh@11 apply to Dotifications under
T IS section ay if they were Fules or grder réquired
- 7't0' bé made aftsy Previous Publication, - - o

‘ ‘ . o .Dangmous Petroleum

5.1 No quantity of dangerous petroleum ex-
: “ceeding - forty gallons sha]] be- imported or trang-
borted or kept by any one Person or on’ the same
“prémises, 8Xoept under; and iy a'c‘cordanee:with the
““conditions (jf any) of, a license from the Toeq)
7 "Government granted as next hereinafter provided, !
(o) Every application for gyep a license shal] pe
“Inwriting ip ‘the preseribed form, and sha]) contain
- the prescribed particulars, o .
8. No quantity of dangerous petroleim equg] to,
orless than, forty gallons shall be kept op transported
S without licknse ¢ ' .
o Provided that hothing in thig section shgl] apply

7. ‘Dangerous petroleum-— '
(a). which is imported and is kept g¢ any place
. after seyen days from the date of its jm.
. portation, op
(8). 'which is transpo_rt_ed, or
<(¢) which is golq or exposed for sale,
hall be contained ip vessels baving attacheq thereto
%ilf)'e'fIfs‘im;Coﬁé_picudus'c’hai‘acter‘s‘ stiting the descrip.
2

Dangerong

petrolenm i

quantitieg
exceedin

forty gallopg,

Dangerous
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(Petroleum generally. -—Sectwm 8-9,)

-thIl of the petroleum, with the addition of the words
- “lighly inflammable > and with the addition,—

(d) in the case of a vessel kept, of the name and
address of the consignee or owner;

(e) in the case of a vessel transported, of the
' name and address of the sender ; and,

(f) in the case of a vessel sold or exposed for
sale, of the name and address of the vendor.

Petroleum generally.

8. (1) The Governor General in Council may

make rules to carry out the purposes and ob]ects of
thls ‘Act.

(2) In particular and without pI‘E]U.dlce to the
generahty of the foregoing power, such rules may

“provide for the granting of licenses t0 transport

petroleum from any part of British India to any
other part of British India in cases in which such
hcenses are by law required.

'9. (1) The Local Government, with the previous

sanction of the Governor General in Council, may
make rules to regulate the importation of petroleum

and the granting of licenses to possess or to.transport
petroleum within the Province in cases in Whlch
such licenses are by law required.

(2) In particular and without prejudice to the
generality of the foregoing power, such rules may—

(a) determine the ports at, whlch alone petroleum
may be imported ;.

(b) provide for ascer tammg the quantlty and de-
scription of any petroleum on board any
ship;

{(¢) determine the places at whlch and the condi~
tions on and subject to which, petroleum
may be dlseharged into boats, landed tran-
~ghippedor stored

(d) provide
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(@) provide for the. selcotion by an officer ap-’

s

T L

(Petroleun generally ~Seotion 9.)

pointed by the Local Government in this

‘behalf, and. for the delivery to him, either

after or before petroleum has been landed,
~. of samples of all petroleum landed or in-
tended to be landed ;

“ 7 {¢) provide, in the case of each. consignment

which is stated to be of one. uniform

quality, for the number of samples to be
selected, and for the averaging of the
results of the testing of those samples ;

(f) provide, where the results of the testing of
the samples raise a doubt as to the uni-
formity of the quality of the petroleum in

any such consignment, for the division of

the consignment into lots, and for the
selection and testing of samples of each
lot, and for the treatment of - the lot in
accordance with the results of the testing
- of those samples ;'

(g) fix fees for the sam pling and testing of petro-

leum ;

- ‘('k) _ﬁx fees for the storage of petroleum unless

- any local authority is empowered in that
behalf; '

. (z) define, with resPect to any petroletim'prodlmed

within the Province, the limits of the places

in which such petroleum is to be refined ;

"  (’7_') provide for the testing at or near those places

- of petroleum so produced ;

(k) prevent the removal from those limits, . othey-

- wise than under the provisions of this Act
applicable to dangerous petroleum, of petro-
leum so produced which has not satisfied

, the prescribed tests; - :

| ('Z')ipres(zribe the authority by which licenses to

- possess or to_transport petroleum may be
granted ; ' :
- . {m) fix
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" (m) Bx the fee to be charged for any such.
o, lieense; o o D
() limit the quantity of petrolewm to. be covered..
" . by any such lieense ; B
(o) prescribé- the ‘conditions which may _be;ins:egte(:i\,?
_ in any such license ; - _ A Coe e
(p) limit the time during which any such license’
""" is to continue in foree; B _
“(g) provide for the renewal of amy such license;
() provide for the natare and situation of the.
o premises in. respect of which licenses to
possess petrolenm may be granted, thein- ;
spection of 1131_'e?mises_.. so licensed and the test-’ %
_, ing of petroleum found thereon; and - "i
~ (s) preseribe. the manner in which the petrolei_im; S \
' - govered by a, license to. transport is to be
cked, the mode and time of its transit, the.
route by which it is to be taken, and its

stoppage and inspection during transit.

Procedure . 10. (1), Petrolenm. discharged into boats or Janded.
after polio”  in accordance with rules made under section 9, “sub-
been dise - §0CtI0D (2),, shall not be. removed from -the boats or.
charged or - places in or at which it is stored until the samples
' . -, seleoted therefrom in acgordance with t] 5

hiave been tested by an officer appointed

ment in this behalf and the officer

a certificate, that the petroleum is, not dangerous
petroleun. A R,
(9 It the officer, after testing the samples,
refuses to give the certificate in respect of any petro-
" Yeum, the Local Government may permit’ $he eon<

ov, Within a time to be fixed by the Local Governs
ment o his behalf,—
" (@) to rectify the petroleum, . . .o
- (b) to.apply for a license to import the petrolenm:
- as dangerous petroleum; or 0T i
(¢) to re-export the petroleum.
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(3) I_f the . consignee does not W1thm the time
fixéd under sub-seétion (2), avail himself of - the per-
mission granted under that sub-section, the petroleum

méy be disposed of as thie Local Governmerit may direct.

. (4) Notw1tlntandmg anything in the foregoing
provxslons “of  this section, the  Local Government,
in its discretion, may, Where the - officer has refused
the:certificate, direct that the petrolenm be re-tested
by another officer appointed by it in this. behalf, and
may, if that officer adviges that the petrolenm is not
dangerous petroleum, authorize its removal from the
bouts or places in or at which it is stored.

11. No quantity of petroleum exceeding five hun- Possession
dred. gallons shall be kept hy any one person or on 2nd transport
the same premises, or shall be transported, except & PO
under, and in accordance with the conditions of, a
llcense granted under this Act : )

. Provided that the Liocal Government may, by no- ‘
tification in the local official Gazette, exempt from the
operatlon of this section petrolenm when transported

“in such particular manner and under such particular
conditions asmay be set forth in the notification.

12, Any officer. specially authorized in this behalf Power toin- .
by.the Locul Government may require any dealer in ;‘;‘;;23’;21;;"7_
petrolevmto show him any place and any of the ves- fosellsam-.
els in which any petroleum in his possession is stored Pl
tained, to.give him such assistance as he may
e,for examining the same, and to deliver to him
samplés of the petroleum on payment of the Value of‘

the samples.

13 When any such ofﬁcer has, in éxercise of the Notice to be
- powers coiferred by section 12, or by purchase, ob- S ;ll.‘(f_“
tained a sample of petroleum in the possession of 'a posestotest
- dealer, he may give a hotice in writing to the dealer samples,
mformmv him that he is about to test the sample, or
cause it to be tested, at a time and place to ‘be fixed
inttie notice, and that the dealer: or lus avent; may he

‘present at the testing:

A

i4, On.
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(Begtrolre@nﬂz;gg@g.m;l;ly;-—&’eotion 4. ‘,Penaltz?es.%ﬂéce
‘ ‘tions 15-16.)

Certificate as 44, Ov any such testing, if it appears to-the officer.
to result or other person so testing that the petroleum from
of testing. . L . . -
. whichi the sample has been taken, is or is not. danger-
ous, petrolenm, the officer or other person may . cers
tify the fact; and phe certificate so given shall: be
reccivable as evidence in any  proceedings which may.
be taken under this Act agaiust the dealer in whose
possession the petroleum was found, and shall, until
the contrary is proved, be proof of the fact stated
therein, and a certified copy of the certificate shall be,
given, free of charge, to the-dealer at his request.

Penalties.

Penalty for 15. Whoever,— o | ‘

ﬁ?ﬁ,ﬁlgﬁm' (a) in contravention of this, Act or of any of the: :
© session or rules thereunder, imports, possesses .or

ransport of transports any petroleum; or.

petroleum or - i o

for vefusal to (b) otherwise contravenes any such rules as afore-

comply with said ; or ' o :

section 12, ’

(¢) breaks any condition contained in a. license

~ granted under this Act ; or, _

(d) being - a dealer in petroleum, refuses or
“neglects to show to any officer authorized

ander section 12 any place or any of the

vessels in which petroleum in his possession.

is stored or contained, or to give him such

assistance as he may require for examining
the same, or to give him samples of the.
petroleum on payment of the value of the

samples ;. o Co

~* shall' be punishable with imprisonment . for, a. term:
‘which may extend to one month, or with fine
which may oxtend to five hundred rupees, or with
both. '

Penalty for 16. Whoever keeps, sells or exposes. for sale.

contraven  gangerous petroleum in vessels not labelled - as pre-
tion of sece . . . .

tion 7. - _ scribed

2 o it
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(Benaltics —Sections 1718, Test.apparats,—gop.
‘tions 19-20.) ,

which may extend to five hundred rupees. .

" A7, In any case in which an offence under section

- 15;- clause (a), clause (8) or clause (2), or section:

16 has ‘been" committed, the. convicting Magistrate
may direct that— - ' Co

(@) the petroleum in respoct of - whjeh the

S offence has been committed, or o

(5) where the offender is importing  or *trang-

~ porting, or is in possession of, any petro-

leum exceeding the quantity (if any) which

he is permitted to import, transport or

- possess, as the case may be, the whole of-

the petroleum. which he is importing  or
transporting or is in possession of, - '

.is‘fhall,-‘ fogether' with the tins.op other Vessélsv in which

it is contained, be confiscated. - ‘
. 18. The criminal jurisdiction under ‘this' Aot

shall, in the Presidency-towns, be exercised " by - a;
Presidency Magistrate, and, elsewhere, by a Magis-
trate of the first class or (where Specially empowered
by the Local ‘Government to try cases under ‘ thig
Act) a Magistrate of the second clags, -

Test-apparatys.-
.19, A model of the appatatus for testing petroleum,

under this Act shall be deposited in the.office of

the Chemical Examiner to. Government, . Calcutta,

~and be marked with the words “ Model test-ap..

paratus”. L
- 20. (1) The Chemical Examiner shall, on pays

‘ment of the prescribed fee (if any), compare - with,

“the, said model test-apparatus and  verify every
apparatus for testing petroleum which is submittey
to him for.the purpose.

(@) If a;;:iy_ appara_tus_.for teSt_iﬁg- petfoleum;-,;when .

“seribed” by seotion 7 shall be punishable with fing

Confiscation
of petroleumn,

Jurisdietion,

Model test-
apparatus,

Verifiéation
of test-ap-

‘Ppavatus. .

compared and verified as provideq by sub-section.(z), .

- I8
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is found correct, or correct subject to certain correc-
tions to be applied to the results of :the. tests, . the
Chemical Examiner  shall. stamp the same with .a.
special number and with the date of the verlﬁcatlo
and shall further give a certificate in writing 1
his hand, in the prescribed form, to the effect tha
the date aforesald the apparatus was compared ,
verified by him and found to be eorrect, or corre
subject to certain specified corrections to b apphed,
t6 the results of the tests.

(3) A certificate granted under this section shall
_until the contrary is proved, be proof of the matters
- stated therein.

: (4) The Chemical Examiner shall keep a register,.
in the preseribed form, of all certificates grantedu
under this section.

(6) Subject- to. the payment - o‘c' the prescrlbed

_fees (if any), the said model test-apparatus. shall.

be af all reasonable times open to 1nspectlon by any
person desiring to.inspect it.-

VLD SRS

- M 7scellaneous

Poverto . 21. The Local Government may, by notxﬁcatlon

exempt pet- in the local official Gazette, exempt from the opera- -

L;Lﬁzﬁ’ozro‘}m tion of all or any of the provisions of this Aect

Act. " of all orany of the rules made under this Act,

. petrolenm which has its flashing point at or above
“one hundred and twenty degrees of Fahtenheit’s .
thermometer and is imported as ordinary “eargo’
and in quantity not exceedrng that specified 1in the
notification.

Power to 22. (1) The ‘Governor General in' ‘Couneil may,

_spply Aot . by motification in the Gazette of India, apply

Z‘t’a‘;‘:':s‘ sib the whole er any portion -of this Aet to any sub-
stance, other than petroleum, and may by the noti-
fication fix, in substitution for the quantities of
petroleum fixed by sections b, 6 and 11, the gquan-
tities of the- substance to Wlnch those: sections shall

apply.

(2) When
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~ Aet h as been applied as. aforesaid’ to any substarcs-
-ot] r than petrolenm, the provisions so applied shal] -

“made" after previous publication I ‘sueh manpey

in Qounetl, or by the TLocaf Government ‘under thig

(M@scallanmus~;§e&~hons2325‘ CThS Firse
, .Schedu!e;_,—ffmi?{g;) o

oy Whan the whale o any "porﬁq& of this

rned with all necessary- ‘modificationg and "

have effect ag it such other Substance had heen |

luded in the definition of petrolenm, SRR

- 23. The Governor General in Council may, by poyer o
notification in the Gazetto of India and in the local Iimis opera.
official Gazette, limit, in any manner HKe deems ﬁt,,:ﬁ'fng,,t:,“;e_
the operation of any enactment for the time being lating to
in force relating to local authorities i any local"{’,‘f,fgfzft“o‘ér
area or to any particulay local authority, anq the petroleum,
exercise -of any power conferred by any such enget. in Juniol-
ment, in so. far ag the enactment relates to the Polibies
Possession or trans.-pomb of petroleum. - o

- 240(1) Bvery power to make rules conferred by Previous

R LS AR PO ) N 140 - : ) . bl' t1 ,
this Act is subject to the condition of fhe rules bem ft‘z of rol

g the Governor General in Gouncil may, by noti-
fication in the Gazette of India, diret, ~ "
- (@ All rules made by the Gavernoy: Gieneral

_, q.,%l'l_’be;p“gibl‘iéhéd’_. in the Gazette. _of“fﬁdia:wiﬁhé; e

cjal Gazette, as the case may'be, dnd oy sueh
ation shall'have effect as it enacted: by this Act,

.. The _enactments mentioped iy ‘the, se0ond Repeal.

o, are hereby vepealed to the eggent, speci-
fied in the fourth eolumn thereof, - - S

THE RIRST SCHEDULE, ,
© - Tesmwe.
R : fSee seotion 3) '
e f—'N ature of the: Tésﬁ'¢1§!?a%a2%z?&. -

ellowing, pm@ —- , "

e appapabus: consists of the f
(1) the offeup; - - e /
(2) the cover, with slide, test-lamp, * ang: clocliwonl’
-arrangement for opening and closing the holes in
the cover and for dipping the test-flame ;
(8) the
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)] the wa.ter-béxhh or beating vessel ; o
.07 (4) the tiipod stand ~with jacket ~and spirit-lamp: for

N . heating the water-bath ; o
. (5) the “thermometer for indicating ‘the temperature - of

" the oil in the oil-cup ;- L
(6) . the thermometer for indicating the temperature of
the water in the water-bath ; ' :
L (T) the thermometer for indicating the. temperature. of -
" the oil before it is poured inte the oil-cup ;

. .

(8) the dropping bottle or pipette for replenishing the
-~ gest-lamp ; and ' S
(9) a barometer standardised at the Meteorologicé._\vOﬁi‘cé.
of the Province or at any other place appointed by
_ the Liocal Govemmgnt: o :
he oil-éup is cylindrical Hat-bottomed vessel made -of

g‘ui’x-metal or brass, and tinned or silvered inside, A ‘gauge
_is fixed to the inside of the cup’ fo regulate the height to whieh

" itris to'be filled with the sample under examination.
, The cup-is provided with a- close-fithing .overlapping cover,

which carries the th_ermometer,«the_test-]a.mp and" the adjuncts,
thereto. The tost-lamp 18 guspended upon two supports by

means of trunnions,. which allow it to be easily ipclined to

a particular angle and sestored o its original position: ~The -

gocket in the cover, which' is to'hold a round bulb thermometer
for indicating the temperatare of the oil during the. testing

operation; 18 80 adjusted that the bulb of the latter is always.
inserted in 2 Jdefinite position below the surface of the liquid. : -

TPhe cover I8 p_rovided' with three “holes, one in the centre
~and two -smaller ones close to the gides. These -are clodged
and opeved by means’ of @ pivoted: clide. When' the slide
1s moved 07 as 0 ancover the boles, the suspended lamp is
caught by 2 pi'ojection figed- on the slide, and tilted: in sueh -
a way as to bring the end of the spout just below the surface
of the lid.. As the slide moves’ back so as to_cover the holes,
the lamp returng’ 0 its: original. position. - Upon the. cover,’
in front of and in a line with the nozzle of the lamp,is fixed
a white bead, the diameter of which represents the size of.
the test-flame to be used. - o
The water-bath or heating vessel is, 80 constructed that,
- when the oil-cup is placed in position in it, an air-space.or
pir-chamber intervenes” betwesn the” twou~ consequently, : ih
applying the test under ordinary circumstances, ‘the “beat
isv-,-xpa;nsmitted»-‘ gradually‘ to the oil from. the hot water through
: A o the

L i
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the air-space, “The ‘water-bath is fitted with a socket for
receiving-a long bulb thermometer, to indicate the temperature
of the water. It ig also provided with a funnel, an overflow-
.pipe and two handles, ' _ ' _
" The water-bath - rests upon & ftripod stand, ' whick is- fitted

with a copper eylinder or jacket, so that the bath is surrounded

by “an- enclosed air-space, which retains and. regulates the
heat., One of the legs. of the. stand serves as a- support for g
spirit-lamp, which js attached to it by a small swing bracke,

* The elockwork arrangement, by which during the opera-
tion of testing the slide is withdrawn, and- the - test-flame
dipped ‘into the cap and raised again ag the slide is re-
placed, is provided with g ratchet key for setting it in
action for each ‘test, and with g trigger for starting it each time
that the test-flame js applied, : e

2].~Direct£on§ for drawing the Sample and ﬁreﬁart'ng-itfor'

testing,

Two botties,.each of the capacity of about forty flnid ounces,

are to. be - filled ‘with the o], One of these, the contents. of

which is intended to be preserved for.reference in case of need

The other bottle may be either stoppered or corked,

9, Preparing the -sample for;'t_estz'zzy.,—Aboub,._ ten fAuid

. ouneces of the oil, sufficient, for th1'eez,tests, are. . transferred from
the bottle into which the sample has been drawn  to a.pint, flask
or bottle, which is to be .immersed in;, water. artiﬁcially.qqoled
until g thermometer,,-,_ introduced into. the .oil,. indiqates,a

temperature ,,vxiot\exceediqg 50° Fahrenheit,

LI1—Directions Jor preparing ang using the Test-apﬁgmm&n-

' 1. Preparing the water-butl —The ‘water-bath Ais' ﬁ]‘led:fby'

.

j)'(’)uring water into the funnel until j¢ begins to - flow out at. the
. ~owerﬂow-pi,pe.' The temperature of the. water at the -Commenece-

.ment of each test; as indicated by the Iong ‘bulb. the}‘m,o_meter., .

“1s to be 18¢° Fahrenheit, and this is attaiped in the ﬁrst'insfhhcé

by

e,

e

e W
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by mizing hotand cold water, either in the bath or_in a_vessel
from which the bath is filled, until. the: thermometer which is . - !
- -provided for testing the temperature of the water gives the -

“proper "indication ; or the water is heated by ‘méans of the
ratis)

o o

“gpirit-lamp (which is attached to the stand of the app
until the required temperature is indicated. s

2. Preparing the test-lamp~The test-lamp is fitted with a
. spiece.of eylindrical wick of such thickness that it fills.the. wigk-
. holder, bus may. readily be moved to and fro for the..purpoese:of
. .adjusting the size of the flame, In- the body of -the: lamp,
".;upon the wick, which is coiled within it, is placed-a small tuft
. /of cotton wool, moistened with petroleum, any oil not absorbed
by the wool heing removed. When the lamp has been lighted
.- the wick is adjusted by means of a pair of forceps uitil the
¢ flame is of the size of the bead fixed on the cover of-the oil-cup ;
..;should:a:particnlar test occupy so long a time that the flame
.. begins to get smaller, through -the supply of oil in the lamp
*becoming exhausted, three or four drops of petroleum: are::al-
~-Jowed to fall upon the tuft of wool in the lamp from the drop-
. ping bottle or gépette provided for that purposes . This  can' be
_ safely done without interrupting the test. .

bt e

3. Pilling the oil-cup.—The oil-cup having been - previously
- cooled, by placing it bottom downwards in water at a tempera-
“ tuire not exceeding 50° Fahrenheit, is to be -rapidly wiped dry,
- placed:-on a level surface in a good light, and the oil o be tested
“ is poured in very slowly, without splashing, until its surface
" is’level with the point of the gauge which is fixed in- the ecup. -
*The round bulb. thermoneter 18 inserted into - the lid of the eup, -
~¢are being taken that the projecting rim of the ecollar touches the
“sedge of the socket ; the test-lamp, prepared as already deseribed,
. is placed -in position, and the cover is then-put on.to:the eup
« and pressed down so that its edge rests on. the  rim of: the cup.

.. 4. Application of the test.~The witer-bath, with its ther-
_ mometer in position, is placed in some locality where it is not
" exposed %o currents of air, and whete ‘the light is sufficiently
 subdued to admit of the size of the entire test<flame being
- compared with that of the bead'on the cover.” ‘The 'sup is  care-
* fully lifted without shaking it, and placed in the bath, the tegt-

“Jamp is lighted, and the clockwork wound up by turning the key. .

* Thé thermometer in the oil-cup is now watched; and, when the 2

terhperature has veached 56° Fahrenheit, the clockworlk is-set in |

‘ " motion:by piessing the-trigger, . -~ .. T i

. " 'If no flash takes place, the clockwork: i at .omce retyound :

- and'the trigger pressed at 57° Fahretheit, and so on, at . gvery %
.
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dégred fise of temperature, ‘uhtil“the fldsh ‘vecurs, Sr'ﬁﬁtilf a
'mperature of 95° Pahrenbeit has- been reached.’ B

JIf the flash takes place at any temperature below 770
b it, the temperature at ‘which it occurs is to be recorddd.
“Pwo frelh portlons of the ‘sample ate theén to be successwely
tested in a similar ‘manner and the results recorded. "If ‘no
cater difference than:2° Fahrenheit exists - between any two of

thires recorded pesults; and if in no instande the flash has
staken' plaoe within eight degrees of the ‘temperature ‘at which
hie testing is Gommenced, each result is to be correvted for
< “atmosphieric pressure as’ hereaftel described, ‘and the average of

the three corrected results is-the flashing point . of “the -sample,
-~In the-event of there baing a greater difference than 2° Fahtenheit
~betwieen any two of the results, -while in no instance has the

: “flash taken place within eight degrees of the temperature” at
= which the testing was commenced, the series of tests 'is to"be
ejected, and-a fresh seties of thlee similarly obtained, 4nd so0 on,
ntil a sufficiently concordant series is furnished, when the
~yesults are to be corrected and the average taken in the manner
a.heady described.. o

1f, however, a flagh has occurred at or below 64° twhen -“the
+test-is:applied in-the manner above described, the next testing
- ;shal} be-commenced ten degrees lower than bbe temperature: at
. which.the flash-had:been previously obtained (that.is to say, - at
- 84° or thereunder), and-this: procednre ghall- be - continued until
. the results of three consecutive ftests do ‘mot show. a greater
_ ;___;,d-ifference.than 2°-and until a flash has rot oceurred in any. of
’ﬁhe three fests within eight degrees of the temperature at which
.‘the testing is.commenced : Provided always that, if at the com-
mencement of the series of tests a flash  has occurred on the_ first
application of the test-flame at 56°, and .if a flash has also
:0ceutred on the:first application. of the. flame in each of three
. successive tests in which, thereupon, the test-flame is first
apphed at 46° as above dlrected tlve testmg ‘officer shall certify
" 'that the petroleum has a flashing point below: 47°, and the

f samp]e hall be l'eported dangerous.

If tempel ature of 76° Fahrenheit has been reached without

La ﬂash ocourring, .the appllca.tlon of the test-flame- is .to _be
.-.continued at every degree vise of temperature until a. temperature
."vof 95° Fahrenheif has been reached. 1f mo. flash hags occurred up
.- o this:point, and if the petroleum is declared to be imported
_ " subject to the provisions of the Act, the tests. shall net be
contmued ang the testing. officer shall cer’mfy that the petro-
1, has a flashing point over. 956° and is not dungelous - But,
the patiolenm is il ordmauly ised for’ lubricating” pnrposes
#and is declared to have its flashing point at or above 200° or is

oil
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 wiltowhich @ notification of the” Liocal* G‘rovemment ‘exempting

" it from the operation of the- Act will be-applicable “in the event
of the flashing point, being found to be at ‘or above 120°, . the
‘test shall be continued as follows:—The oil-cup is to be 1emoved
from the water-bath, and the temperature of the water in the
~water-bath is to be reduced to 95° Fahrenheit by pouring . cold
water into the funnel (the hot water escaping by the overflow-
pipe). The air-chamber is then to be filled to a depth of 1}
inches with water at a- temperatule of about 95° Fahrenheit, the

oil-cup is to be replaced in the water-bath and the spmt-lamp :

attached to the water-bath is to be lighted and placed underneath.
The- test-flame is then to be again applied, from 96° Fahrenheit,

at-every degree rise of temperature as indicated by the thermon-

meter 1n the oil-cup until a flash takes place or until a tempers
ature of 200° Falirenheit or 120° Fahrenheit, as the case may be,
‘has. been reached. If during this opera,tlon the - test<flame
appears to diminish in size, the lamp is to be replenished in the
- manner pregcribed at 2 _without interrupting the test, -
I a flash octurs‘at any temperature. between 76° and 200°
Fahrenheit, the temperature at which it oecurs, subject to corree«
tion for atmospheric pressure, is the flashing’ point of the sample.

In repeating a- test- a- fresh: sample of oil must always be
used, the tested sample being" thrown away, and the ¢up must
be w1ped dry - from -any adhering eil and cooled as’ already
-described, before receiving the fresh sample.

5. Correclion Sor atmospheric pressure—~As the flashing
point‘of an oil is influenced by changes in atmospheric pressure
%o  an average extént of 1°6° Fahrenheit for every inch of the

barometer, a correction of the observed flashing point may -

become necessary. The height of the barometer must therefore
be determined at the time of making the test for the flashing
"point. The true height of the barometer for the purpose of
the test shall be considered to be the height of the column of
meroury measured at 82°" Fahrenheit, which is supported by
the air pressure at the time of the experiment ; that is, the
actual height of the barometer at the time of observation duly
‘corrected for any error-of the instrument and for its temperature
if necessary. For the purpose of applying the correction to ‘the
flashing point of: the-oil obtained by the test, a table is appended
. %o . this ~schedule giving the flashing points of oils ranging from
- 65° t0-80° "Fahrenheit, under pressure ranomg from 27 to $1
mches of mercury.

" The ‘table is used in the following manner :—

Brample.~An-oil has given- a ﬂashmg point of 71°, the
barometer heing.at 2R'6 inches ; take the hearest nambor to

. : 71°,

©




18093 Petrolewm o 1s

(The First Schedule.—Testing.)"

712 in the vertical column hegded 28'6. This number is 70:8.
Substitute for this the number in the same horizontal line in -

. the golumn headed 80 .(the mormal height of the barometer). . |
The substituted number, that is, the true flashing point of

. the oil, is 73°,

IV —~Directions for determining the flashing point of petroleum
whick is not fuid at ordinary temperatures.

- 1, Nature of the test-apparatus,—The instrament employed
ie the Abel-Pengky petroleum testing apparatus, fitted with an
additional thermometer to indicate the temperature of the
oil in ¢loge proximity to the walls of the cup. This thermo-
meter bas a cylindrical bulb, { inch in length and 2; inch in -
diameter. It is scaled from 46° to 166° Fahrenheit, ten
degreps ou the scale occupying § inch. The thermometer is
held vertically in a socket attached to the cover of the oil-cup in
such aposition that the bulb is {%; inch from the side of the cup,
(The thermometer ean be removed and the orifice which
is provided for it closed by means of an india-rubber plug, if the
apparatus is required for testing petroleum in the ordinary way.} -
2, Directions for preporing the sample for festing
About ten fluid ounces of the oi] are placed in a pint-flask, the
mouth of which is then eclosed with an india-rubber stopper
and the sample is liquefied by placing the flask in a water-hath,
the temperature of which is only raised sufficiently high to
liquefy the oil. “ . '
. 8. Directions for preparing and using the lest-apparatus.—
The water-bath and test-lamp are to be prepared in the manner
prescribed in Part TIL of this Schedule. - The oil-cup is to be
filled with the liquefied oil, and the cover (into which both
thermometers are to be previously inserted) placed on it, care
~ being taken that the bulb of the additional thermometer is
" not brought into contact with the bracket-gauge fixed inside
the cup. The oil-cup is then o be placed in a refrigerator, or
plunged up to the projecting collar in water maintained af
sufficiently low temperature, unt$il both thermometers indicate
the temperature at which the testing of petroleum is directed
in Part TIT of .fhis Schedule fo be commenced. The oil-cup
is then to be removed, wiped dry and placed in the water-bath,
and the testing effected in the manner preseribed in Part III -
of this Schedule, the temperature indicated by the additional
{vertical) ‘thermometer alone being noted, and the average of
"_three determinations, duly corrected for atmospheric pressure,
‘heing recorded as the flashing point of th(; sample, provided that
o greater difference than 4° Fahrenheit exists between any
$wo of puch resulés. ' .
T Table
. . . I
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q?!he‘wS'econd»vS'okedu‘lfe:*@V naotmentsﬁrepealuw.

THE SECOND SCHEDULE
ENACTMENTS REPEALED,
(8ee section 25.)

Year. |- Number, ' “Shors - title. ‘ Hztent of repeal,
1886 | ~ XII |The Petroloura Aot, 1886 . | The whols.

1890 "XIV | The Petroleum Act (1886) | Ditto.

_ . Amendment Act, 1890.
1891 | XI1 | The Repea.lmg and Amend-| So much as- relates to Aot
‘ o ing Act, 1891, X1I of 1886.
- 189% XIV | The Indiav Short Titles | So much ‘a,s relates to
Act, 1897 : Act XIV of 1890.

1898 VII | The Petroleum Act, 1898 .| The whole.

18




